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Per : Vasa Seshagiri Rao 

 

Ld. Counsel Shri M. Kannan appeared for the appellant. It is 

submitted by him that the matter has been settled under the SVLDR 

Scheme and the appellant has been issued Discharge Certificate. 

Taking note of the submissions, the appeal is dismissed.  

                                                         
(Dictated and pronounced in court) 

 
 

 
 

                                                                  Sd/- 
(SULEKHA BEEVI C.S.)  

              MEMBER (JUDICIAL) 
 

 
                                                                  Sd/- 

(VASA SESHAGIRI RAO) 

MEMBER (TECHNICAL) 
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